
Circular19

http://dgft.gov.in/exim/2000/cir/cir00/cir1900.htm[2/27/2017 11:39:21 AM]

GOVERNMENT OF INDIA
MINISTRY OF COMMERCE & INDUSTRY

DIRECTORATE GENERAL OF FOREIGN TRADE
(PC-IV SECTION)

 
POLICY CIRCULAR NO.:  19    (RE-00)/2000-20001        DATED 28th  JULY, 
2000
 
ALL LICENSING AUTHORITY
ALL COMMISSIONERS OF CUSTOMS
 
Subject: Clarification regarding the admissibility
of DEPB against the export of some products under

the Product Group:
Engineering.
 
1.            
An issue has been raised regarding the admissibility
of DEPB benefit for the export of MS Galvanized

Sheets/Strips made prior to
01.04.2000 keeping  in view the
existence of two possible DEPB entries at
S.N. 91 and 363 covering such
exports.   It has been decided that the
DEPB benefit for such exports
shall be granted as per the entry at S.N. 363 in
view of the fact that the DEPB entry at S.N. at 91
covers only those inputs
which are both galvanized and coated. Therefore in all such cases where
exports
of “MS Galvanized Sheets/Strips” have been cleared for DEPB benefit under the
entry at S.N.
91 or the DEPB benefit has been granted against the entry at S.N.
91 consequent remedial action
should be initiated immediately.

 
2.            
            References relating to the admissibility of DEPB
benefit on the exports of “Stainless Steel Circles”

effected prior to
 01.04.2000 have also been received in this office, because of two possible DEPB
entries at S.N. 389 and 433 both seemingly covering such exports. As some
Custom Houses have
been clearing such exports under the entry at S.N. 433;  it has been decided that the DEPB benefit
for
such exports, effected prior to 01.04.2000, may be granted as per the entry
at S.N. 433 so far as to
maintain a uniformity in the matter.

 
           This issues with the approval of
the DGFT.
 

(A.K.Srivastava)
Dy. Director General of Foreign Trade
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